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Motion regarding background note on

review of drug policy 1986—Comet

SHRI INDER KUMAR GUJARAL.
(Bihar), Sir, I must begin by paying a
compliment to the Minister, not so much for
the Drug Policy document but his general
dynamism that he has already exhibited in
every portfolio that he has held. I have
always admired is intellect and his dynamism
I see something of it here as well.

The difficulty today is that while I speak
on the New Drug Policy, i notice that the
New Policy, as the Policy ays again and
again, is conditioned by the New Industrial
Policy. It is, if I may say so, in a way, paying
the way for the coming in of the Bunkel
Accord because whatever we may have been
talking about the Dunkel Draft, I think, in a
way the ground is being conceded even in
advance of that.

It is unfortunate that in every turn of onr
economic policy we see with distress and
with anxiety how the Nenruvian outlook and
vision is being said good-bye to. While the
hon. Minister, for whom I have great enough
regard, is also a product of the Nenruvian
thinking, some of us on this side of the House
also have always believed that the industrial
policies that were shaped by Nehru and
others during his regime, are the ones that
have bronght the country to were we are, and
we would never have been what we are today
but for his vision. The Industrial Policy Re-
solution of that time in the Nehru era was not
only a vision but it. also tried to create a new
tye of future for India. Nehru's policy,
Nehru's vision and Nehrnvian Industrial po-
licy was not only a statement but it was a
vision of New India. Therefore, when we
notice that step by step we are saying good-
bye to that vision, we should feel concerned,
and we should feel concerned particnlarly
because,
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unfortunately, this is being said goodbye to,
by the people in that party which claims to
rule in his name and which claims that it has
a legitimate inheritance of his legacy,

1 am not a Icon-worshipper but at the same
time I also feel disturbed by this. The plans
and and programmes of self-reliance which
we followed for four to five decades as I said
jnsi now, where based on a the Dunkel
Accord because the way few things. One, of
course, was selfreliance as -enti-ai point.
Concept of self-reliance was not born after
freedom. During the freedom struggle—I
think those ]ike me who had a small and
humble role to play during the freedom
struggle—we were inspired by a vision of
India and the future of India, which would be
selfrelient. With that framework the new
industrial policy was made. It emphasised
import substitution. The new industrial policy
assigned an important role to the public
sector, if lmay repeat what the industrial
policy had said at that time it was that the
commanding heights of the economy would
be in the public sector. But we are now new
people, we have new jargons, we hve new
ways of talking things. We are now coining
new ideologies. We are thinking that
perhaps—and it is be ing  said,
unfortunately—import- substitution is a dirty
word, as if self-reliance is a dirty word. In the
name of globalisation, international
competition and all those things we arc saying
a good- bye to all that we had stood far.
Therefore, the reason for this diversion of that
policy and attitude causes me a great deal of
anxiety. Our economy—and if T may say so
many pebple have f aid it earlier also—is not
being made now in this country. I do not want
to blame anybody. I am not saying; this to
rim down the Government, but I think our
self-respect and our natio nalism and
patriotism must ask this question: Are we
really making our
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policies ourselves?  Or are the policies really
being made in Wasnngron by the IMF and this
would Bankr know a pro-forma derial will
be made and a formal denial has been
sometimes, but that does not negate-reality my
difficulty presists when I want to tail of the drug
poney, 1 have to discuss the new
economic policy, because the statement it-
elf says It. In the Statement, which the hon.
Minister has. placed before us, he justifies the
new drug policy, this ground. I quote from
the very t-igtement that the made: "There
is no reason why that drug sector should be
excluded form the liberalisation envisaged
in the new industrial policy. As if the
new industrial policy." As if the new and
itis not spell dangers. We should try to
protect even belatedly this vital sector from
the doom. There is every reason that
particularly the daug sector particularly should
be safeguarded from the coming onslaught.
Unless we consciously and carefully do it , this
crucial sector where in the people's life and
health as involved and where the future of
nation is concerned, will be gravely undermined

Therefore, my basic objection to the
statement is that it does not zealously
safeguard  that,, what I choose to call in all

humility, 'national interest. =~ We all use the
word '"national -interest' very loosely, but we
must understand how this policy statement
against the national, interest.

At this stage I am reminded of a great
personality—General Sokhi. He at one time
adored this House also. My hon. friend, the
Minister, if he reads the history of the growth
of the Indian industry in the drug sector, he
would recall his contribution. I was a younger
man and I remember, when Gen. Sokhi startd
talking of this. I think there were cynies in this
House as well as outside who thoutht the most
foolish idea would be for India to try to
make
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arugs. It was riculed. I remember a Urge
number people in the media wrote against and
mostly, but he worked for it. Not because it
was he, out despite tnt cynicism, he uad the
Dationg or that great Indian, who went by the
name of Nehru. Tnt backing of Nearu brought
us this new vision. Therefore, at tat time not
only was this courage available, not only was
this vision vailable, out We also were
internationally duuat-ed whert we had the
Soviet Union, soviet Unions backing was
available, it made it possible for Us to be self-
reliant in the petroleum sector. it made us
possible to enter the metallurgy sphere. It
made it possible lor us to get into heavy
industry. it made it possible for us to become
self-reliant in our defence production. Of
course, this helping hand ws there to help us.
But nelping hand is one thing. But the purpose
of our policies and attitudes and all that we
were thinking of was this. We saw relentless
pursuit that was followed for four decades.
Here 1 want to compliment Mrs. Gandhi also
because I think this was the line that was
consistently taken by her.

SHRI JAGESH DESAI: (Maharashtra): If
we had not manufactured drugs in our
country, what would have happened? I can't
imagine. If we had imported drugs, what
would have been its price?

SHRI INDER KUMAR GUIJRAL.:
That is my regret. We are not realis
ing what is the detailed anatomy of
our legacy and that is why I am
mentioning those great names-
Those great names do not
do not belong to any political party. They
belong to the nation. That is why I mentioned
those great names, belong to any political
party There is no use merely celebating their
birthdays. There is no using merely going to
their samadhis and paying homage to them
and at leisure get rid of all that they have
done. If I may say so—in all humility, with
all my respect that I have for the hon.
Minister—this statement, in
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a way, ucgau-s the policy that was followed
by Nehru and Indira Gandhi.  The
IBPJL, units in Hyderabad, Dehra Dun and
the penicillin factories were all a  part of
that policy. Again I  repeat even at that time
some people questioned us in the name of
quality. Some people said, "We were buing
a low level technology from the  Soviet
Union." This was acommn thing. some
people said, 'Why  should we do it when
everything is available at cheaper rates
elsewhere?" "Why did we not do it  then?
Why did we not follow their advice? What

has changed today is that we are just going
thuough a  process of  reversal of that
policy that we had built up great struggle.

As 1 said earlier, this particular IDPL secor,
what a monument of pride itwas fo rus!
Unfortunately we have created an atmosphre

in the country that by mentioning  their
names we  feel embarrassed today. We
had been made to say as if the worst thing

that India could have done for itself was to build
up the public sector. We had been made to feel as
if the worst thing of the Inian policy framework
was to build up the IDPL unit. Well, my hon.
friends might say, "No, you are wrong." But I
think a stage does come when candidness
should get the better of the policy needs.

Therefore, 1 say the drug industry has a
happy record. We may not have gone that far
where others have gone. Naturally it takes
time to cover that much of mileage. But the
mileage that we have covered is something
about which I feel happy. The statement itself
h as quoted figures about the growth of the in-
dustry. When I look around and towards other
developed countries, I feel much better and
more comforted. Despite our difficulties, we
have been able to build up this.

Today, we sen another attack coming on us
in the name of what you call the Dunkel
draft. This is not an occasion for me to
discuss it at length. But I think the Dunkel
draft
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has Been examined by the Standing Committee
of the Prliament attached to this Ministry. I will
come to that a little later. Thererore, the song
and the tune of the statement is somewhat
different. 1 say it with a great deal of
hesitation. I have great respect for the
Minister. I have read his  statement time and
again and reading it again  may not help me. I
may be very limited in my intellect. But
wherever I have grasped is that the song and the
tune of his statement is we want foreign invest-
ment here. To get foreign investment, what
shall we do? We should relax the HERA. We
have  already relaxed FERA. In the last few
weeks we have seen in the drug sector as to how
multinationals like the Glaxo and the  Pfizer
have now come in and declared that they ate
going to acquire 51 per cent of the shares.
My friend, Mr. Desai is a  financial expert and
he knows about it [ am not a financial expert.
But what I have seen is a strange thing. If you
look at the Stock  Exchange figures of the last
few weeks you will And how their shares have
shot up and people have made a kill on them.
How has it been done? It is a very interesting and
concern-causing mechanism.  They control the
menage-ment of, say, Glaxo. They first declared
rights shares and then the rights shares were
acquired. You are trying to  increase your
presence in the industry by investing more and

more. And, even if a couple of crores
comes, then, you see a situa

tion like what you are seeing in Coco-
Cola. Despite all thatf ‘'highi technology'

we are talking of, Glaxo and Pfizer, while
saying 'we are tak- ing 51 per cent', have
nowhere said that new technology will come.
They ! will only control 51 per cent. What
new technology will come? Since we are in the
era of "liberalisation", anthing is all right. I
mentioned, a while ago, about Coeo-Gela.
What is Coco-Cola? It comes here and sudd-
enly you find all your own enterprises are going
under. We other other soft drinks. 1 am ont a
pleader for
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any. But they were Indian at least and today,
they are being submerged or bought over and
that is exactly
.what is going to happen. You let this
relaxation come and I think—I hope I will
prove a false prophet—in the next few years,
most of your good
industries will be sold to them.

SHRI JAGESH DESAI Even Parle, they
want to give,

SHRI INDER KUMAR GUIJRAL:
Exactly. Therefore, this is the sight we are
going to see.

What does the statement itself say? I am
quoting from paragraph 10, page 5.

"Accordingly, it is propsed to declare
drug sector as a priority sector."

For that, what will be done?

"Foreign investment up to 51 per
cent and an automatic approval for
foreign  technologies can, therefore
be made permissible in the case of
all bulk drugs, their intermediaries
and  formulations. Investment
above 51 per cent could be considered on
case-to-case basis in areas where
investment is, otherwise, not forthcoming."

If my hon. friend, with all his competence
that 1 am aware of, gives it a very objective
look, what does it mean? It basically means,
51 per cent you take straightway. If you are
not satisfied even with that, okay. What
commitment are you asking for? I would like
to know what commitments you have taken
from Glaxo and Pfizer before they got 51 per
cent re: the area of new technology. What
new technology are they going to transfer
here? 1 go ahead and J want you to feel
again. Let us look at another paragraph. Of
course the rationale of all this is, there ir no
reason why the drug sector should be
excluded from the liberalisation envisaged.
This is the only rationale. Liberalisation is the
hallmark today's
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policy and therefore, everything is ail right.
The difficulty, to my mind, is that if we go on
like this, we are going to see a very sad day.
The public sector again, as I said, is a dirty
word now. Again I quote from page 5,
paragraph 11, of the statement of the hon.
Minister. "In the new Industrial Pollicy, the
Government has reviewed the list of items
reserved for the public sector and has limited
such reservations only to a few strategic high-
tech and essential items. The same approach
would have to be made applicable to drugs
reserved for the public sector. It is being
considered that the list is to be pruned to only
a few select items where capacity in the public
sector is adequate to meet the country's
demand and heavy public investment has been
made. The position would be reviewed
periodically as per the demand of the
situation." What is this? It means only one
thing that we are going to shrink the public
sector as far as possible. We are going to
shrink self-reliance as far as possible and if the
situation demands, We will go further even
and if at one stage, you feel that we should be
liquidated, you would liquidate. Please don't
worry. And who is going to demand the
situation? We know those who demand. This
is the policy framework that my hon. friend
has asked us to endorse. There are many
difficulties. Perhaps, I 'fee' that there are some
colleagues of mine, who are very old-
fashioned patriots like me. We are very old-
fashioned nationalists and We still think of the
legacy of Nehru; we are old-fashioned
nationalists because we still think of the
legacy of the freedom struggle; we are old-
fashioned nationalists because we are
reminded of the first multinational company
that India had experienced and that was called
the East India Company. 1 do not want to go
into history of what the East India Company
did to as. But that was the first multinational
comany. So the word 'multinational’ is not
new. We have been familiar with
multinational companies
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and we, therefore, request let us not Hurry,
up; let us pause; let us think and De cautious
01 the pictans.

Recently, Sir, the U.N.DP has published, an
imeresting report. it is a voluminous report
and I would commend to the Minister if he no
time, he should lead it. It tells us several
things and I would suggest i-ne could read
that, it will be very profitable tor him. ine new
Secretary of the Planning Commission was
also a member of this UNDP Commission.
They have cautioned us again and again and
that is what I would like to quote. This report
says; "Why did the world market seem not to
have benefited the poorest?" It has identified
two reasons. First, "where the world trade is
completely free and open, it generally works
to the benefit of the strongest. Developing
countries enter the market as equal partners
and they leave with unequal rewards." This is
what the Commission has said. If we do not
want even to pick up that, then I do not know
what I can submit. The Dunkeel draft is being
discussed and as I said a little while ago, I
must thank the Standing Committee that they
have examined it—the Standing Committee
on Commerce of which I have the privilege of
serving as Chairman— and it has been a
rewarding experience. At the moment, we are
examine the Dunkel draft and we will come
before the House with a report. But I would
only say this thing that the report that the
Committee submitted to us hag cautioned us
on a few points and I would like to keep in
mind what they have said. They have said that
"the Committee would like that Government
to see that the main objectives of the Drug
Policy —1988 with regard to ensuring an
abundant availability of essential life saving,
pragmatic medicines o good quality, at
reasonable prices and strengthening the quality
control"— and I emphasise this—"indigenous
capabilities for, production of drugs" —
"indigenous" here does not mean a factory that
is working in Delhi, 'in-
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digenous' has implications tar beyone.
geography, '"indigenous' means capl tal,
indigenous' means ownership, muigenous
means local enterprise and it he does not want
to look at that, then I do not know what can
be done about this. I would also like to draw
the Member's attention to another point that
the Committee has made. And the Committee
has said, "The Committee are dismayed to
note that as against the WHO guideline of
spending 5 per cent of GDP outlay on health
care, actual expenditure was one per cent of
GDP. "On why it had come down to one per
cent, I do not blame the Government's policy.
In the last Budget if you look at it graphically,
it was put, "27 per cent of the entire income of
the Government of India was earmarked for
repayment of service charges of debts we have
taken." When you pay 17 per cent, 27 per cen,
you can understand the implications of
spending 17 per cent, 27 per cent you can
ucemand the implica tions of spending 17, per
cent, 27 per cent. When you understand the
total Defence expenditure was 13 per cent,
then it is already twice that. And today some
newspapers have come out saying that this
year again the burden will be so much that the
entire incoming; foreign exchange will not be
equal to meet the service charges. Naturally if
you are going to raise debts and you have to
pay for dert more and crore, you are hardly
left with anything for health, you are hardly
left with anything for education. Even if my
hon. friend says that the news policy is going
to increase the health expenditure, how?
Where is the money going to come from? And
next year is going to be worse than the present
one, not better in any' case. And, therefore, I
feel that that Report has added another
dimension:

"The Committee would like the Government
to watch the effect of working of new
Industrial Policy which permits 51 per cent
foreign investment in equity in the drug
industry.
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closely and carefully, especially
where equ participation is more than
50 per cent, for taking appropriate
measures  necessary to  ensure  inflow
of investment, production and supply
of all this," and so and so forth. We
must have read it. But I feel the
Standing Committees recommendat
ions have not been given as much

importance as th:y should have

been

given. [ do not see the report reflec
ted in the statement I do not see any
indication whetl r the Government

has considered the report of the Par
liamentary Committee, what it said
and whether the Government has
done anything about it. The Comm

ittee's Report, I think needs to be
understood, appreciated, because in
a way the idea of setting up the
Standing Committers was that we
could consider and report to the

Parliament. ~ So Idohope my hon.

liend will, if he has not given attention to
this. I would like to ask him, as to where he
has adopted the

recommendations of the  Standing
Committee in his Statement; at least I have not
been able to discover.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): There is some observation
about the Dunkel proposals. This Committee
made it nbsrr-vation with regard to the Dunkel
proposals that the pharmaceutical industry. ..
(Interruptions) . ..

THE VICE-CHAIRMAN
NARAYANASAMY):
been mentioned.

(SHRI V.
That has already

THE MINISTER OF
IN THE MINISTRY OF CHEL
MICALS AND FERTILIZERS
(SHRI EDUARBO FALEIRO): Sir, now that
the hon. Member has sat down, may I take the
opportunity just to clarify that what we 'have
here is a statement "with a background note,
that we have put before the Parliament more
than a year ago. to be precise on 12th August.
1992. So it had not and could not take into
account the Report of

STATE
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number one. Number two is, surely the views
of the Standing Committee will be taken into
account while finalising the policy and so
also the views of the hon. Member and more-
over, of such distinguished Members

SHRI JAGESH DESAI; Does it mean that
it is a working paper?...
(Intarruptions) . ..

SHRI EDUARDO FALEIRO; Of course, it
is a working paper which has gone through a
in lot of Committees but it is not a finalised
policy-statement.

SHRI INDER KUMAR GUIJRAL; I am
impressed by what my hon. friend has said. I
do hope that that if I have- understood
correctly, we need not take this statement as
final. Okay? And the policy statement will
come back again to us after considering what
the Committee has said arid after considering
what we are saying in this House and what
other Members have said in the other House.

Am I right in concluding that? .. . (In-tts-
irutions)

SHRI EDUARDO FALEIRO; The
discussion itself has taken one year
or so. It is necesary for the Govern
ment to finalise its policy and begin

implementing it in the
Standing  Committee  Report and in
the light of the discussions in both
the Houses. What I can say here, and
I think that should be the last, is
that we will give utmost considera
tion to what is being said here. When

light of the

I reply to the debate 1 will specifi
cally mention the important aspects
which are there in the background

note and we will have a look at

them again. We will look at them
again in the light of what has been
said here.

SHRI INDER KUMAR GUIJRL: I always
hesitate to differ with my friend. Mr. Faleiro.
But I would also like



309 The National

Comimission for
to say that the Parliament is a sov- ereign body
which endorses his poli- cies. I think it is not
his intention to try to tell us that he will only
make policies because the Parliament takes
time. I hope that is not his intention. I hope his
intention is, and I hope he will correct me if |
am wrong that before he makes a final
statement, before finalising it. concluding it,
he will give us an opportunity to give him our
viws for Whatever they are worth.

SHRI EDUARDO FALEIRO: This is that
stage. We have a draft policy which is there
in the background no is. Now we have a
discus-inn and on the lines of the discus: ion
on the draft policy we will have to finalise
1t.

THE VICE CHAIRMAN (SHRI V.
NARAYANASAMY): I think you didn't
follow what the Minister had stated. In the
light of the 'discussion in the House and in
the light of the Standing Committee report,
they will frame the policy. They will bring
some amendments. That is what he has said
and then only he will implement it.

SHRI INDER KUMAR GUIJRAL: The
Parliament has the authority and
responsibility to finally stamp a policy. This
is a very odd way that you give us a
statement... (Interruptions)

SHRI JAGESH DESAI: There is no
problem. After flnalisation also we can
discuss it. There is no problem.

SHRI EDUARDO FALEBRO: Will you
permit me, Mr. Vice-Chairman?

THE VICE-CHAIRMAN (SHRI V.
NAItAYANASAMY): It is for the Minister
to say.

SHRI INDER KUMAR GUIJRAL:

The main point is this. Here a statement
which, according to the Minis ter himself is
half-backed, outdated

and outmoded and which has been

mmented on ..............

THE VICE-CHAIEMAN (SHRI V.
NARAYANASAMY): No, he did
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not say outmoded. He said that the
suggestions of the hon. Members and tile
Standing Committee report would be
considered before finalising, it. That is what
he has said. He doesn't say 'outmoded'.

SHRI SDUARDO FALMRO; If you
permit me, let us be dear now about
what the parliamentary system- is,
what the role of the Government is
and what the role of the Farliament
is. Suppose you have
demands tor grants, first you must come to the
Parliament before finalising them and get
them approved. But there are other aspects
where it is, the duty, the responsibility, and the
right of the Government—i emphasise duty
and "res-po. sibility—to have its own policies.
to finalise them and be accountable to the
Paliament after finalising them. In the case of
these policies, It is hot necessary for the
Government even to come here with the draft
polieies as per the rules. It was not necessary.
We thought, we must have the benefit of the
wisdom of the Parlia-ment before we finalise
it. We are at that stage. We definitely have a
lot of wisdom and the views of the Members,
particularly the views of distinguished
Members like Mr. Guj-ral, will definitely be
taken into account. All Members are important
but some Members are more impor-tant than
others and I have the highest respect for Mr.
Gujaral.

SHRI INDER KUMAR GUJRAL: Well, it
is a discussion. I would not like to enter into
it. But I would only submit that some of us
also have some experience in running Go-
vernments. 1 think some of us also understand
how Governments are run. A major departure
from the policy framework is made, as has
been indicated here, and it causes us deep
concern. Therefore, before that policy is
finalised. I would like to submit for your
consideration, we must be given a chance to
Bay whether we would like it or not. We
would not like to face a feit accerapli.
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SHRI JAGESH DESAI: The Parliament
has a right to discuss it at any point of time.

SHRI INDER KUMAR GUJRAL:
Exactly.

[RAJYA SABHA]

SHRI JAGESH DESAI; Nobody  can
take away our rights.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): It is for the Minister
to answer.

SHRI EDUARDO FALEIRG'; If you permt
me to make it clear, the posi tion is as follows.
In the Parliamentary form of Government, you
see, the Government governs and the Go
vernment is accountable fo the Parliament.
What does it mean? It means that the Go
vernment makes policies and then it explains
in the Parliament through questions and
debates what its policies are. That is one point.
In certain specific cases like Budget, the Gov
ernment is required to take the permission of
the Parliament before governing. Therefore, in
the case of demands for grants permission
must betaken. In the case of these policies,
it is not at all necessary for the Government to
come to the Parliament—I mean, it is not
necesssary as per the rules—and obtain its
views. But we thought we must have the bene
fit of the wisdom of the Parliament and, as the
hon. Member has rightly said—he is very right
in saying so— it is an important measure.
Therefore, we must have the wisdom of Par
liament to bear on this. That is why we have
come with a draft policy, which is here now
and discussions which are here now. I am
saying that the discussions have been so useful
that we will keep those in mind while
finalising it. That is how we are going to do it.
I think we must be complimented for that.

SHRI INDER KUMAR GUJRAL: I think
he has got disgressed. I would only like to
submit in all humility that I feel grateful to the
hon. Minister that he has considered it and he
has been kind enough to let the
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Parliament to discuss it. He could have
done without it also. I hope he will not let us
down because Parliament is a disposable
product. Governments are permanent but
Parliament is not. Therefore, Governments can
go on doing whatever they like. Governments
can negate what Nehru might have done.
Governments can negate all the policies and
face us with fait accompli. Well, if that is his
view, I have no option but to accept it because
majority is backing him. It is for him to
decide. Anyhow, I try to go further in the
debate. How has the drug industry reacted to
it? 1 have with me a paper from the Indian
Drug Manufacturers' Association. I am not
going to read whole of it. I would only say the
following shall be the consequences of accep
tance of the Dunkel draft. I am saying Dunkel
because the entire approach is Dunkel
approach. It says:

"Local production will be discouraged.
Import will increase as import will be
equivalent to working of the patented drugs.
Export will go down as only out of the
patent drugs which has become obsolete
shall be available for exports. Import
dependence shall result in prices going up
by 5 to 10 times. Research will virtually
come to (The Vice-Chaiirman (Shrimati
Sushma Swaraj) in the Chair.) halt.
Research scientists shall become jobless
and national sector of the industry shall
become a part of the manufacturers of
obsolet? drugs. Prices will be governed by
import prices and no effective and real price
control will be possible."

That is the considered opinion of the drug
industry. Then there is another document
which has been circulated by the Government
itself—I want to quote from the Dunkel Text
in Laxman's language—so that we understand
it. After all we in the Parliament have a
limited sense of understanding. Therefore,
Governments do try to explain to us tl'rough
cartoons. That is the only role that is expected
from us that we should understand little
and  we should
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comment much less and we should lot the
Government go ahead because that is the
Government's ~ responsibility. It  says,
"Question: What will be the likely impact of
TRIPS on the agreement on domestic
industries?  Reply:  Strong intellectual
property protection system will enhance the
prospects of joint ventures." How will it
enhance? It does not end here. One more
point I would like to quote from it. It says,
"What are the changes that India is seeking in
TRIPs? India is seeking the following
changes: that the provisions for cmopulsory
licensing  incorporated in the Paris
Convention are now restricted in the TRIPS
agreement. This is to ensure that importation
is not regarded as working of the patent in all
circumstances." We are negotiating this on
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are compromised, we still have the Indian
laws. Indian patent laws have saved us. If
the Indian drug industry has really survived
and flourished, it is because of the vision of
the great man. Ours was the only
developing country which had its own
patent laws and now the entire approach is
to undermine those patent aws. If 1 had
time at my disposal I would have read all
that. But I will not read it. I would like to
tell the Minister that he is more responsible
than being a Minister alone and that is
responsibility as an Indian to the Indians
and as a person who claims credit like me
to the legacy of Nehru. Therefore, I would
say that the entire policy framework which
is being hung on the new economic policy
is going to destroy the drug industry and it
is going to do immense harm to the
country.

the one side and on the other side we are ﬂ.‘]- THR AT TE (ﬁfﬁ?‘() .
conceding it before even the negotiations] guwwgfr wzvgar, & ey wERT =Y
. . . - N L ¥ E4
Therefore, this is another failure of the g T -ﬁ' Fif gTET TBT-
approach that we are now thinking of. Again i =T ETI' amEE ® T
I am quoting an official document. ¥ ww oww Fﬁﬂ' W o iR ﬂ" qT

-,

frarvfad a7 w &)
It says, "Will the drug prices in India shoot
qgRar, §9 wgii; THTE g
. - . . &Y AT EAT 99 471 ¢
e T e e % & e e
' : ’ ¥ fageT Far ) § Amng e
true when products are covered by patents, "I A m fél; P,
there is a tednency for their prices to be high. 7—-g @THi #, 1986 ¥ FATHAET EI"@:F!'
But the nature and extent of the price rise will #1£7, TH W*T F TH TET MAT U7
depend upon many factors.' Those factors are T T EES frarz & 9% § @1, fFa
neither known nor identified nor cared to be 3 H¥F #HTF ‘f%?’f ax FFATIE 99T
check. So, this is the essence of the whole = ¥ qHer <|r T g o £ e

thing that I would like you to keep in mind. I Eﬁq A » Ii\ w1 & "
FFT ar T

T s 3
like to ‘Myth  of __ ’Fﬁﬁmi T a
Compulaory Licensing'. Again and again it R ¥ * AN '
puiaory L £ A8 SN U yre et gar & arfen it
has been said in the Dunkel draft and in the ol et Fr T aT W
new policy that even if the patent rights fog ov B & a= W =97 wEed
CTRT AT FIGANT  FIE T,
T TC W ¥ Ui A ™

up because of the product patents in the

would quote from

ﬁ’“
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 AGw §F Ff e deiwEy, W
FEAGL AT T UTATT AEE & 1 Wt
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everything of the past. There are changes in
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our policy depending upon the situation.
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"The concept of Essential Drugs, mainly
under-
developed counties paying due regard to the
socio-economic limiting factors and to
provide coverage for more than 90 per cent
of the people of the country, aims at fixation
of priority list of drugs for satisfying the
health needs of the vast majority of the
people of our country who suffer from vari-
of common diseases both
communicable and preventable which could
be treated and prevented, instead having of

intended for developing and

ous types

high priced sophisticated drugs or marginal
remedies, for a small section of people to
deal with very rare illnesses. Essential Drug
Ist may not meet the health needs of every
disease or every individual."
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SHRI EDUARDO FALEIRO: If you
permit me, one clarification. I would not have
interrupted, but hon. Member, whom I am
listening with great respect again and again
puts our position in the position of the
opposite benches as being the same one.

SHRI SANGH PRIYA GAUTAM; He has
named one Member not the Party.

SHRI EDUARDO FALEIRO: That Is not
correct. Let me make it clear. If some
Member has spoken about absolute price
decontrol, that is not acceptable to us. We are
for price control. In fact, we are for something
that keeps prices under control. Therefore, our
position is very much different.

SHRI SUKOMAL SEN: (West Bengal):
There is not much difference between their
policy and your policy.

st Ngeaz gdwm o giw @) W

T &) I #wa Wy Fgre gy
HL TS |

Youare very much concerned about
the price controlling measures.
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* Expunged as ordered by the Chair.
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THE  VICE-CHAIRMAN (SYBD
SIBTEY RAZI): It is true. The House is
being represented by one represetative of

qreqET, 3T "t st ﬂ'é‘f g g the Government.
& iy

| SHRI DIGVUAY SINGH; There is no
question of any representative.

% gur, g fea gor, ar T § THE VICE-CHAIRMAN (SYED
fw ag Wy faarr ¥ gafaa % t SIBTEY RAZI); I appreciate your feeling.
AT TF1eoy o et H gg?r F @t The Minister might have gone for some
g w3 ¥ fw qg WA HWgreg § urgent work. I will check it up.

HWfea g |\ 5@ W@Ew waeE ¥ oger

€ @ ag wgy & f¥ g afrsy  SHRI DIGVUAY SINGH: You please
AT ¥ dsfas. 1 arfry direct somebody to find him

; N

out.

T W A1 S WK F A THE  VICE-CHAIRMAN  (SYED
AT Ty agt @ Q“'['\E'U.' ! SYH SIBTEY RAZI) I' request one of the
S A A Gy @y & femy Haram Ministers here to theck up where the
& L fasie fersmrar e ‘Gn’m'r‘irrfgq } concerned Minister has gone.
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he was going from the House? Please let me HWT E‘Hqﬂ" qJrE q}f ¥ 3T S

know the position.
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THE VIEE-CHAIRMAN (SYED SIBTEY
RAZI): I think it would have been better had
he informed the Chair if he was going out for
a long time. I would request one Of the

Ministers to check up and let me know what
the matter is.
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THE VICE-CHAIRMAN  (SYED
JSIB-TEY RAZI): Now, Mr. Singla.
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SHRI SURINDER KUMAR SIN-GLA
(Punjab): 1 am thankful to you, Mr. Vice-
Chairman, Sir, for the time given to me.

Sir, I was extremely  disappointed when
some of my friends here raised certain points
when the Minister was not present in the
House, but showing a very intense concern
for the policy to be pursued when the
Minister is here. But I must remind the
hon. Members that the detailed note, the
Review was Submitted to this House a year
back- It took nearly a year to express its
opinion. So,,I am not really happy with
the kind of anger which was shown in the
absence of the Minister here. The second
point that I want to make is that the whole
debate on this document is governed by some
kind of a political propaganda or approach
that it is a sellout to the multinationals.
But none of the Members has really
pointed out how the broad objectives given
in the papers would not be achieved by the
present policy. The broad objectives  given
in the papers are; ensuring  abundant
availability at reasonable prices;
strengthening the system of quality control;
creating an  environment conducive to
channelising new investment in the drug
industry; and self-reliance aspect ot the
drug industry. Our dear colleague, Mr.
Gujral has expressed apprehensions
about the self-reliance aspect of the drug
industry. So, none of the Members has
really showed in their arguments how
these four objectives would not be achieved
by the present policy. The Review
really focuses its  attention  on six issues:
industrial licensing', price 'front,
foreign investment, technology, research
and development. The policy options
which the Ministry and the Minister
submitted  in the form of Notes for the
consideration of the House do not indicate to
me that it is  difficult to  achieve these
objectives. To my mind, the broad
approach of this review  policy is very
good., But I do slightly differ on a few
things. One is on the price itself. It is true
that there are 80,000
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drugs. The number of drugs is so large
that it will be difficult to introduce price control
for each and every drug and each and every
medicine. Bat the background note does
indicate  the broad parameters as to
where they would like to have price control,
where they would not like to have price
control.  In areas where there are sufficient
competitive forces in certain products, there is
no need to have a price control. But there
are areas where there is no compete-tion but a
total monopolistic situation, and some
amount of control on prices is essential in
these areas, not only to curb a super-profit
situaton but also to make available cheaper
medicines to the common man. But what has
happened is—this is where I have a very

serious concern—when the price control
orders  are issued for various medicines
there is a total lack of transparency in the sys-

tem. Nobody knows how the prices are

determined. It is between  the Ministry  and
the  manufacturer. What I would advocate
seriously is that there should be a

complete transparency on how the prices are
determined and controlled. That is an area
where I have a complaint to make
because the  system hasnot been used
fairly and in the interest of the common
consumer. The second area where I have
my serious doubts, where I feel that the four
broad objectives of the Drug Policy may not
really be achieved and we would like to achieve
them, is the area of R&D. Even if you
have a free licensing, even if you have no price
control, the question is if there is no effective
R&D system, it is not possible to use even the
free licensing and price control to the  benefit
of the entire industry and the benefit of the

common consumers of the me-dicines. In
this background note, there are a number of
suggestions made to develop the R&D

particularly in the context of offering conces-
sions from the Ministry of Finance, like the
incentive at tax benefits for Government
approved and recognised laboratories with
the universities and national research
institutes  or
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significant reduction in duty, say 20 per cent
ad valorum, and exemption from excise duty
in case of new drugs produced indigenously,
and many other incentdves. Despite these va
rious things, I have to say that you have to
have a system as obtains in the developed
drug industry where you have nearly 10 to 15
per cent of the funds of the industry devoted to
R&D. In our context, only 2 to 3 per cent of
the funds are available for R&D. It is difficult,
rather impossible, for the R&D to function to
provide us cheaper medicines, to provide us a
quality product, and secondly even to compete
with the foreign multinationals or to increase
our drug exports.

Here I have a few suggestions to make. Let
the R&D resources be pooled—resources
both of the Government and of the private
industry— so that some kind of a national
R&D for the drug industry lis developed on
proper lines and the results of the research
could be shared by the industry as well as the
Government. Some formula could be evolved
so that the profit from the product suggested
by the R&D could foe shared by them on a
certain basis. My point is that the R&D
should be developed and it should be in the
joint sector. As Mr. Rajni Ranjan Sahu
suggested, there should be some kind of a co-
operative society or a co-operative venture of
a different kind.

The next area of my question is regarding
the multinational companies and their
operations in India at present. I am in favour
of the background note policy on the multi-
national companies to the drug industry. But
there are a number Of multinational
companies in the drug industry which are not
really coming up to our expectation and in the
given direction. For example, there are a
number of companies which are not
producing essential drugs and these essential
drugs are being ignor ed by the multinational
companies,
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They are licensed to do this but they are not
producing essential drugs. Their production
capacity remains unutilised and here are some
figures which I would like to quote. For ex-
ample, in the area of penicillin, the demand is
3.50 MMU, but the availability is only 2.29
MMU. There is a shortfall in the production.
The same is the position in the case of drugs
like ampicillin, etc., and also vitamins. There
is a shortfall in production in respect of many
essential drugs. Therefore, there should be
some kind of an authority which should
monitor the production to see that these
multinational also produce essential drugs and
do not concentrate only in the areas where the
profits are larger. There should be some kind
of an authority to ensure that the needs of the
country in respect of essential drugs are also
met by these multinational companies.

Another important area is the irrational
combinations which are causing more harm.
These should be controlled, and controlled
completely, so that we are not affected by
such combinations. As has been rightly
suggested by my colleague, there should be a
drug authority to go in to the various lacunae
which may arise in the course of
implementation of this policy.

Broadly, as I said in the beginning, this
policy is on the right, lines. There is nothing
to be afraid of. Let not the House be guided by
some kind of a psychology that it is a sell-out
to the multinationls. It is not true. On the other
hand, before making such a charge, one
should assess properly whether this serves our
purpose in achieving our objectives. If such an
analysis is there, I can understand., tf you
really analyse the background note on the
review of the drug policy, you will find that
the objectives are there. Therefore, I urge
upon the other side of the House to accept this
and support this. Thank you.

[ RAJYA SABHA |
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SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu): Mr. VTLce-
Chairman, Sir, I am indeed happy to
participate in his discussion on the drug
policy revision.

In the first place, as far as I can see, what is
the urgency or need that had prompted the
Government to go in for a review of the 1986
policy which is already well laid-out? This is
my first question. As far as I can see, it is
nothing but an attempt to implement the
Dunkel proposals. Through the Dunkel
proposals, they want to pressurise us and see
that multinational? are brought into this
country to operate in the drug industry which
is a highly profitmaking industry. This is the
only conclusion one can draw from this.

As I said, the 1986 policy is fully equlipped
with what all we require. What is new in this
is that, they want to increase the foreign
equity to 51 per cent. Under the 1986 policy,
it was only 40 per cent. By this, they are
going to benefit only the multinationals. We
were earlier a British colony. The British
colonised India and they depleted our wealth.
Now, the multinationals are brought in. They
arve given licence. This is done under the
guise that the multinationals would be making
available a number of essential drugs to
alleviate the needs of the common man and
that the need not fear that essential medicines
would not be available. As I can see, simply
putting it, it is nothing but old wine in new
bottle except for the entry or multinationals.
They want to give them 51 per cent. Earlier, it
was 40 per cent. Why do you want to make it
51 per cent?

Then, as has been mentioned by Members
from both sides of the House, life-saving
medicines have become scarce. There is an
acute shortage of life-saying medicines. Not
only that, the prices have also
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gone up. At times, the production itself is
stopped for various reasons. For instance, for
diabetes, there wa-one medicine, one
injection, i.e. mo-notod. The price of this was
about Rs. 87. Now, the production of mono-
tod is completely stopped. There is no
monotod available at all. Now lit is
supplemented by Nova which is costing about
Rs. 135. So, this is the way in which our
production is going on. Of course, there are
about 250 large units and 8000 small-scale
units working in our country. Yet, we are not
able to get all the life-saving drugs at
controlled prices. The prices vary from shop
to shop, from city to city and from street to
street. For instance, the price of Inderal, which
was Rs. 1.73, has now gone up to Rs. 4.15,
and Acotron has gone 200 per cent up. These
are the most important medicines, but their
prices are skyrocketting day by day.

Now the question is whether by allowing
these multinationals you will be able to get all
these things  and you will be able to fulfil
your dream. [ humbly submit that you are
only day-dreaming,, your dream will never
come true.  We have got one more thing in
our country. We have got a large number of
medicine formulations with no scientific
basis at all. The World Health Organisation
has said that there are 270 drugs for all the
diseases put together, but in India we have got
about 80,000 com'oina-tions. Look at the
difference between 270 and 60,000. That is the
reason why our doctors are not able to prescribe
proper medicine for a patient. They are in a
confused state. They do not examine the
patients properly and instruct them about the
side-effects of the medicine prescribed. They
are prescribing medicines which  have after-
effects to the detriment of patient's general
health. They put the patients to a lot of
inconvenience. Even for simple  diarrhoea the
patients  are bed-ridden for three to four
months. Due to after-effects of medicine and
the patientis hospitalised for diarrhoea as
inpatient for
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three to four months to get cured of the
stomach ailment. There is also medicinal
allergy and all that. That is the type of
medicines we are getting. And if you think by
introducing multinationals your dream is go-
ing to be fulfilled, it is not correct.

Sir, it is the fond hope that by 2000 A.D.
we will all be healthy; all Indians will be
healthy. For this we need 15000 medicines.
As on today we are producing only 6500
medicines, that is, 50 per cent of the total
requirement. And by introducing
multinationals 1 do not think we will be able
to achieve that. The reason is they will stop
production after reaching a certain maximum
and after getting the maximum profit. They
are going to stop there. The industries will not
work and as such, our dream is not going to be
fulfilled.

Sir, the drug industrialists say that there is no
profit at all. Out of 49 top industries dealing in
drugs 34  have declared dividend ranging
from 5 per cent to 35 per cent. Does it mean
that they do not have profit at all? In reality the

position is not like that. For
instance, if someone opens a small
pharmaceutical ~ shop today, next year you

will find that he has got a very big shop and
in four to fiva years you will find that he has
even two to three  shops of hisown.  How
is it? It is because of these profits and
dividends. Therefore, there is a lot of profit in
that industry. This is the only industry
where nobody can go and bargain.
Whatever price he dictates is the price.
When that medicine is not available
elsewhere, there is no alternative but to
purchase it from him. For a medicine which is
normally priced at Rs. 10, you will have to pay
. Rs. 50. There can be no question of
bargaining atall.  This is such an industry.

The pharmaceutical industry has been
saying that the costs of production, base
materials and other things
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have increased and that is why they | have to
raise the prices. There is nothing of that
sort; it is only to earn more profit. That lis why
they want decontrol and  they want
that there should  not be any price
fixation at all. My friend from the other side
was saying that a lot of medicines are there
where there cannot be any price control. I say,
there can be price control. You impose it. For
example how was it that during Emergency they
were selling  drugs at fixed prices and  the
shopkeepers used to promptly return the balance
money, even if it was onlya  few paise? And
they were displaying the price lists. When
Emergency  was there, everybody was afraid
that he would be booked if he did not do so. So,
that fear was there. Now it is not there. They
want to decontrol it. They want that there should
not be any price list at all. It is simply because
all these manufacturers  want to make more
and more profits. That is why a lot of
pamphlets have been sent to us. And they have
been advising us. And what is  their  sug-
gestion?  Their main suggestion is that they
want decontrol and delicen-s'ng. But licensing
must be there; it should not go.

Not only this. The  Patents Act must
also be there. The Indian Patents Aer should
not be amended. Moreover, the industrial
policy should not be applied to
pharmaceuticals. It is not fit for our country. It
is  a questionable thing. And you want to
induct it into this industry also. If it is there,,
then we won't be getting any meaicines.
Under the guise  of the industrial policy, it
made  these people to rush here to see that
no hindtance is there. After all, it is a biter
pill  coated with honey and sugar.
Therefore, the installed capacity will not be
utilized even if  the multinationals are
there because their accounts will be
transferred outside. We have seen the scam.
One of the major foreign banks is involved
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in the scam. Therefore, these people will
simply transfer their 'funds to the banks
outside and their bank balance here will be
nil. Naturally we will be the people who will
be plundered by these multinationals. There-
fore, we should not give any room for that.

Old is gold, and the 1986 policy should be
retained. There should not be any review of
the policy at all. There is no necessity for
reviewing the policy at all. That is my humble
submission.

Thank you, Sir.
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SHRI G. SWAMINATHAN ( Tamil
Nadu); Mr. Vice-Chairman, Sir, for
the last two or three days, for some
hours we have been discussing this
drug  policy, this  background not'
and the proposed national drag poli
cy. This report has been prepared

after extensive consultations with
various officers and also Members. I
congratulate the Government for

bringing out this policy note which is a very
comprehensive one. It giyes the view-points
of all the people concerning both the industry
as well is the Government. It gives the views
of the people concerning the Drug Control
Department, the Health Department, the
Chemicals and Petrochemicals Department.
After consultations with them, this policy
note has been prepared by the Government.
Once again I congratulate the Government
for having brought out
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[Shri G. Swaminathan] a very extensive
policy note, on the basis of which I wish to
offer some or my suggestions within the
very short time available to me.

One or two important points 1 will mention
before going in to the generalities because
most of the Members have already spoken on
the generalities on the matters. 1 personally
feel that this policy is mainly concerned with
pricing. It also has various other objectives
about which I will also mention. The pricing
seems to be the central subject of this policy
note because Chemicals and Fertilisers is the
nodal Ministry which is going into the pricing
aspect of the drugs.

The other part is the quality control which
is under the control of the Ministry of Health,
not exactly under the control of the Chemicals
and Petrochemicals Department. I do i\ot
know whether any officers of the Health
Ministry including the Drug Controller of
India is present here. So at the outset I wish to
bring 10 your notice some of the points which
I wish to mention on the price control
mechanism which the Government is now
thinking of bringing about. I want to quote
what the Standing Committee on Petroleum
and hemicals has said. I quote from page 7
the report:

"When asked to explain the steps proposed
for Jlimplification of the procedures, the
Secretary of the Department said that
presently the price increase was based on
BICP studies and all that."

He give various factors about the fixation of
the price. One was for fixing the drugs under
the price control some limit of turn-over
would be fixed . This is one consideration that
" he Government has got as to how to fix the
price of a drug. If they think that a particular
drug is selling for Rs. 1 crore or Rs. 2 crores
or Rs. 3 crores, then, they will consider to fix
the price of it according to the turnover of the
particular  drug.

[ RAJYA SABHA ]
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Either it may be fixed on the' turnover of the
formulation or on  the turn-over or the basic
chemicals on which this formulation is
being based. 1 do not know whether there
was a thinking in the Ministry  also that it
may be fixed on the basis of the turn-over of
the basic chemicals on which this
formulation is being manutctured or whatever
it is. I wish to inform the Minister that pro-
fit and turn-over do not go together. There are
certain drugs on which you may have a large
turn-over but no pre fit. It depends on the
profitability of  the particular product.
Suppose you give a margin of 75 per cent or
100 per cent MAPE, there is an impression that
100 per cent or 75 per cent is the
profitability of the manufacturer. It is not
exactly the profitability of the manufacturer. It
is only the basic manufacturing expense,
that is, actually to make the product, the basic
chemical out of which the prduct is
manufactured. There are chemists and
laboratory people who on  it. There are
variable expenses like electricity and all that.
All these things go into it. The excise duty
doesn't come into .it. It comes later on.
These are the expenses which go into  this.
You are giving 75 per cent on the drugs on
the National Health Programme. You are
giving 100 per cent on the essential drugs.
There are  many other expenses which are
involved in this. As the hon. Minister would
be knowing, merely manufacturing a medicine
is not selling the medicine. After
manufacturing the medicine, the whole thing
has to undergo various processes of market-
tog. In  pharmaceuticals, marketing takes a
large amount of money. This has to be
transferred to other places. Then there are other
expenses. These expenses do not come in the
MAP. After all these things are provided
for. you get profit if your turnoveris such
that you can make profits on which you are
able to absorb your fixed cost and your
variable  costs. Thereafter, you make a profit.
This is the profitability of a pharmaceutical
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company. Now, you say that you are
thinking of fixing a particular price
lor a particular medicine based on the
turnover of a medicine. When you
tlek of turnover, there may be a
company which has only one or two
druge These one to  two drugs..
have a large turnover. Suppose
company has a turnover of Rs. 3
crores. On that basis, if any formu
lation is going to sell, for Rs. 3 crores,
you will fix the price passd on the
turnover. There may be a company
with only two products both of
which may have a turnover of Rs. 3 crores.
There may be another company which may
have about -10 drugs and it may also have a
production of a turnover of Rs. 3 crores.
Their fixed coats will be absorbed by many
other products and then, whatever they get
out of these products after the variable-
expenses costs, they will be making a profit
on that. It is not a question of turnover of the
product alone but which company and with
how many products. That is the most
important factor that the hon. Minister has to
consider. I do not say that it does not have
any concern. But that is not the sole criteria
for making profit. This is something like
turnover tax. Nowadays, the State
Governments. . (Time-bell ring's).

Sir, I have not even started my first point

SHRI TINDIVANAM G. VENK.AT
RAMAN; He has only given the preamble.

THE VICE CHAIRMAN (SHRI SYED
SIBTEY RAZI) : I am sorry. The House is
running under  constraint of  time.
(Interruption). I would request you to
conclude with in two or three minutes.

SHRI G. SWAMINATHAN; I would like
the Minister to consider this point seriously
because it is very difficult to have
profitability and pricing without taking this
into consideration. As to how many
pro-
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duccts are there, what is the turnover,
nether the company is  absorbing
fixed costs or not, are important
points which must be taken into con
sideration. There are companies
which go on advertising and do not

spend on ethical promotion. There
may be companies which have a
large territory. There may be a com
pany having a small territory
and yet turnover of Rs. 3
crores and there may be a
company  operating all over-

india and making a turnover of Rs. 3 crores.
There may be a company with 25
representatives, and there may be another
company with 250 representatives, making
the same turnover of Rs. 3 crores. These are
all factors to be taken into consideration.

Coming to the aspect of the price of a
particular drug manufactured by a company
having monopoly of 90 per cent being under
control,, I would welcome it very much. Take
such companies and peg the price control. you
give 75 per cent or 10(1 per cent. Perhaps, I
understand, you are thinking of giving 100 per
cent. Once this 100 per cent is not sufficient,
many other people will riot come. only one or
two companies will be doing the whole sales.
Ultimtely,, there may not be enough
competition. This has been pointed out by a
Congress Member also here. Unless you give
enough profit, people will not rush there.
People operate only for profit, not for charity.
So, if you have a company with 90 per cent
monopoly and 1 say that it will have a pricing
which will be the critieria, then, that itself will
prevent other people coming to manufacture
that product. That will go against the interest
of the Government itself. I want the Minister
to take into consideration of this also.

Because it will take much time, 1 do not
want to go into the competition formula of 60
per cent market and five bulk drugs etc.

Now I come to the leader price for small-
scale industries about which they are much
concerned. There are
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[Shri G. Swaminathan] about 8,000 small-
scale industries, do not know what the
thinking or the Government is. Hon.
Member, Mr. Venkatraman, who spoke before'
me, said that as per the 1986 policy, almost all
the drugs which are under essential  category
were under control. Now, it appears that
you are thinking of having a leader price
control not only for the National Health
Programme but also for  the essential drugs
manufactured by small scale industries. Sir,
many small-scale  indutries in the
pharmaceutical field are in great difficulty.
Suppose you are going to have a leader pries.
The thinking is, small- scale industries are
making profits because they are selling
their products at higher prices. It is very
necessary for small-scale industries because
there is not much turnover for small-scale
industries. Suppose you have only two or three
per cent profit and on that, you have a large
turnover, then you can make a lot of money.
But suppose you turnover is  But suppose,
your turnover is small, then you may have to
make a profit only on the higher profitability
of three or four products because every
product of a small scale industry does not
sell. T would only say that if you have a
leader price for most of the items of the
small scale industries., based on a large
company, which may have a large
turnover, on the basis of which they can lower
the prices, it would not be good for SSL
The small scale industries would be in a great
difficulty and this policy may create a lot of
difficulties for the small scale industries. I
would request the Minister to take note of this
thing.

There are a lot of other aspects which I will
not be able to discuss. I would only like to say
that the price increase to the extent of 70 per
cent of the wholesale price index is a welcome
thing. But the point is, along with that index,
you have to take into account the prices of the
raw-materials. One wonderful thing about the
price control mechanism is it controls the
final formulation
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or a basic chemical. It does not have control
on the things that you are going to use for
the basic chemical. A basic chemical has to be
manufactured our of several ingredients and
the prices of those ingredients  are not
controlled. The carton and bottle price is not
controlled; the label price is not controlled
and then you want to control the final price
and now. you are talking, about a wholesale
price index in totality. I would suggest that
you take into account the prices of these
input items also and if these prices go up, you
would could have  a cost increase on formu
lation. Otherwise, it will become a
Sankaran Committee of 1986  according to
which you have not increased the packing
slabs you gave. The last slab came six or
seven years later. Meanwhile, many
industries had  to suffer. I am very
happy that you have studied the matter
thoroughly This matter require a deep thinking
and a lot of time is required for this purpose.
Most probably, Parliament does not have that
much time my party's time is also very less.
(Inter, ruptions).

THE VICE-CHAIRMAN
SIBTEY RAZI): You took double
your time.

(SYED

SHRI G. SWAMINATHAN; It is because
you were sitting there and you gave me the
lime. Thank you very much.

e ¥ wrAa ;

TgT &, g9 W WgAA g 1 7
=1 eemémm‘w
T TS A WA ST R



409 The National Commission [ 23 AUG. 1993 ]

%, 9g FPT AL WIF § W T
oy wad Avwr 618 fiwe w8 2o
T wAwEl 1 i wEAT W
FEH 2 AV g I & %I AR &

We can oppose it. We cannot stop it.
dfrr fgr ot F  faswew gaen
HTEAT F

oY ®e 0% ANigw | FEATT TR
¥ ymlay W Ay ¥ @ E

A ATV fwi . W SE
ATHTC @ AT M ATHA 39T W
g afew st JaT ¥4 =g £ R
oY A IA TS AG AT |

Fuawead (2 fam Wit -
T SR HHE BT wmEt S0 fW
¢ famz &7 gwy gaa@r W AT
area &Y H WA QW &0 mreRT e
L S

XY g G o 8 frk g
T AT 2D AT B R o wdfvdtem
& T o AwdET T Farg &, gAdr
G ¥ f7q sokr  gETEeT ST
wfew & FNFF Db 41 & TId
F A wAdET &7 Gy 2w 2 Tras
AT gUTT UH-STE wone gwl g
WG TR ARITET A
JqffaT s dwx sa¥ arfes
gt Areat & v 3wEy faeeq f ¥
g o oF gegfer @17 afga, i
ﬂiﬂ’rﬁﬁﬁ‘r,ﬁﬁz‘@sﬁﬁﬁ T
a1 & 78 i

¥ g3 fawer 3w owgm g fa
ag faact @8 Fat sg 1 5w 3T
H o Yeaeisfuua wic gov quiaT 1
Hi Zew Ffew g, 4 8 TR §, I
o gul fadr o et § 4 9EEE
mewérén?rfarg & wely wRvaw
I Fgm o ot o a4
THE § MR ¥ FHraT @
JRE, ST YW T 9T AT gg@ar =)

Safai Karamchari's 410

& | a1 IWITE FAFT KT G @i
IWF I f W AL FEN AW
f& qemrT W oTAr gOEA &, 39
fora feiy famma o1 fofr wftmw
 Fem 4ff g 7 wwfAw g

#r zar gaeq o @ fawmm @
f.c:a'a"r' Zr wifge St Rt

FO8 & 3% dem WA S-
2, 1z 7f R St

™
2T W WIA g9 @A w7
¥ wgraT g E A1 ATeUBo  Fo
9% SUTET AT ZA FCAT A
whmd s gfr = & @
T § I W FEAE abwe S
#ﬂﬁr%,a“r&n”r LIS CEC |

ﬁwfmﬁrf*q@

g% Eo & g+ Zr FATL A@T
fow =it gart; @l §
ff TRo TrE o T FT four
WE A gAF1 garEr feem g oww
g FM T 9 wae faw ot
ﬁtmoggeroaﬁ‘q"r T T[T
FET | AL GIFIT SFA A1 9%
FA AEAT § AV W ATy v
WL 2000 & IHT FEHT BF dfwg
Fg T AT A€l g N A Ag
e & B & wizvwe GEEim 9w
11, 1993 & F@em &

394 At gt & 5 100 T 1000
q¥ae F9T T AR ¥F § 1 SR
rjersngz—r ifagm &1 ow fkar & @t
2.15 40 A 10 dENT AT A
199z -92 ¥ AT 1992-93 ¥
>650605‘Tﬂ'§!ﬂgwﬁm
mﬁaaﬁrﬁqmglmﬁm
el fF B @ W W@
GO TR | C (S
F AL ) T AT AN

-,

%ﬂ;ﬂfg’



411 The National Commission

[ wqeras frur]

A FTU | ST T qAR  FE AT
£ deedt AN wed & B @ a3
a: 3 T aw & WP wtaw
u@arﬁ % auTAT ¥ i wr @ E

HA I AT T FT AR E
fr 32T FT Atz A A7 wm
FEA AP X v & He
g1 wgn & w1 G Tmr s
Wfaﬂﬁ@ﬁﬁ?’nﬂ A eR: Xr o
ITH F A AT dew Al
FoF Ster ¥ wd o awmm .,
§agi wm a1 ¥ 9 wer ag

AAIIW AT daedz § @0 gen f5
werfon G ey Emr faed
3o agrr dur ) wmwivmm 9
@ QT Jana wwm g
o 7% "eq iy A g wfgo, ¥
:ﬁ%rw | S EAET ¥ W
mwwﬁg%&ﬁ AL T
gt 2Ew 1 zafan & =@ fEoz4
H‘ﬁﬁﬁ;ﬂ“fmél

qIaT  AETAR  FAVE . TN 0

B FEAT TART mr ,,‘mrl ® efen

FHE A7 fegrE gfraTgoe s
e & & & 3wy TEFT G
srEgar g o

"It came out duriing the examination that
several irrational and nonsensical drug
formulations will be manufactured and
marketed in the country on commercial
considerations. The Committee feels that
these drugs besides being hardcore the
country could hardly afford the production
of such irrational and nonsensical drugs.
The committee, therefore, recommends that
that Govt, hould take urgent steps to totally
weed out the manu-
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facture and sale of irrational and
nonsensical drugs. '
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DR. NARREDDY THULASI RED-BY
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, while reviewing the drug policy we
have to keep in mind three things. The first is
availability, the second is quality and the
third is price. Let me come to the first
issue; availability. First we will take up the
availability of drugs both in Government
hospitals, sub-centres primary health
centres, hospitals at the taluk and district
levels and super-specialities and in the open
market. Out of these, the primary health
centres play a major role. If we go to any
PHC anywhere in India, we cannot sec 99 per
cent of the drugs. There are no antibiotics;
there are no sulpher drugs; there are no
analgsines and anti-pyretics; there are no
cortico steroids; there are no  anti-TB drus;
there are  no anti-dpsentery drugs; there are
no anti-diaboties; there are no diuretics; there
are no cardiovascular drugs; there are no anti-
histamines; there are no helmentics; there are
no tranquillisers; there are no anti-ftlarials;
there are no anti-lepre-tics; there is no anti-
rabies vaccine: there is no anti-snake venom
drug. We can get only aspirin tablets, B-
complex tablets and B-complex injections.
The medical officer has to prescribe and
dispense only these three things, B-
complex  tablets, B-complex injections and
aspirin tablets for each and every disease. So
this is the condition in our hospitals. Why is
this happening?  Because the budgetary
allocation is less than 1  per cent. That is
why it is happening. On the other side, if you
goto the
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open market, there is also shortage
of the same drugs, for example, the
anti-rabies  vaccina. There is a shor
tage. Sometimes there is non-availa
bility of anti-rabies vaccine. Every
year nearly 25,000 people are dying
in India because of rabis dog bite.
This accounts for 75 per cent of the
people who are dying in the world.
In the world 35,000 people are dying

and in India 25,000 people are dying
every year because of non-availabi
lity of ARV.  The same is the case

with anti-snake venom drug also. So,
in the open market also there is a
shortage and sometimes there is non
availability of medicines.. Why is
this  happening? Because there is a
shortage in the production itself. If
we look at the estimated demand and
the actual production figures for 1991-
92, we can understand this fact. Re
garding penicillin, the  estimated de
mand for 1991-92 was '2,1-09 MMU,
whereas the actual production was
1,300 MMU, that is 50 per cent. Re
garding ampieillin, the production was
84 tonnes as against the estimated
152 tonnes.  Regarding gentamycin,
the estimated demand was 6,655 Kkgs.,
whereas the actual production was 675
kgs.  That is only 10 per cent. The
actual  demand for rifampiein  which
is  anti-leprosy drug and anti-T.B.
drug, was 205 tonnes and the actual
production was 40 tonnes. The de

mand for yitamin-A which is used
for National Blindness  Control Pro
gramme, was 110 MMU and the ac
tual production was 71  MMU.
The demand for analgia was
1736 MMU. and the actual

production was 261 tonnes. The demand for
paracetamol was 2662 tonnes and the actual
production was 6 tonnes only. The demand for
INK which is anti-tuberculosis drug was 333
tonnes and the actual production was 25
tonnes only. The same is the cast ith digoxin.
Pipercozine salts drugs are essential for our
country, for our rural people. In rural India
every child is suffering from mal-nurition.
every woman is suffering from anaemia. This
Rs because of worm-infestation this is
because of
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[Dr. Narreddy Thulasi
(contd.]

helminthiasis. For this helminthiasis,for this
worm infestatlions, these drugs are needed. Its
demand was 50 tonnes and its actual
production was nil. So, the same is the case
with diazepam and the same is the case with
dapsone. So, these figures show that there is
shortage of production of these drugs in this
country. Our population is increasing second-
by-second minute by minute and day-by-day.
Even for the same population the demand for
drugs, requirement of drugs is increasing
because of the increasing pollution, air pollu
tion, sound pollution and food pollution. On
the one hand the demand for drugs is
increasing and, on the other hand, production
is decreasing. If this trend continue, a day will
come when there will be acute shortage of
medi cines and people will die because of non-
availability of medicines. So this scenario will
come. Why is it happening? It is happening
because of the D.P.C.O. It is leading to cor
ruption. That is why most of the profit of the
manufacturers is going to the officials in the
form of corruption. That is why the profitable
ratio is decreasing. That is why they are
moving away from the drug indus try. They
are investing in other countries. They are
doing so because in the tea and coffee industry
the\profitable ratio is 10.9 per cent in the
soap and detergents industry the profitable
ratio is 8.2 per cent. But in the drug industry
the profitable ratio is only 3 per cent. That 's
why the investor's are moving away from the
drug industry. They are investing in other
countries.

Reddy

Sir, in the market we are seeing drugs
which have already expired. We are seeing
irrational combinations and formulations.
There are spurious drugs. There are
substandard drug. In the Rntravenus fluids we
can see even foreign particles. Even the WHO
has cautioned about these
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things. So, there are irrational formulations.
They are doing more harm than good. They
are causing side effects. There should be some
stringent punishment for them. Sir, the quality
control mechanftsm is very weak. It is loaded
with corruption. Sir, as I am a medical practi-
tioner, I know that most of the pharmacists
don't have pharmacy licences. They just pay
money and take pharmacy certificate. The
pharmacist who has opened a shop gives his
shop to somebody else. That fellow, who does
not have a pharmacy degree, runs that shop.
The quality control officers and druggists
know all these things. But they take bribe
from them and allow them to continue the
work.

Sir, I agree that prices of our medicines are
less as compared to the prices of medicines of
other developed countries, especially the
USA, But at the same time we have to see that
what is the per capita income in India and
what is the per capita income in the USA. We
have to see that also. If we decontrol policies
at the beginning, the prices may increase, but
after some time they will come down. So in
the beginning itself, to check price rise, we
can impose, the Government can impose some
levy on the industry— on the one side
decontrolling of prices and on the other slide
imposing levies—and the medicine can be
supplied to the Government hospitals so that
the poor people get medicines free of cost. Sir,
I am a private medical practitioner and I want
to tell one sector. In the case Of all items we
have the manufacturing charges,
transportation charges, the wholesale dealer,
the retail dealer and then there is the
consumer. But in the case of the drug industry
there is also the doctor. What happens is. a
medical representative comes with 100 bottles
of tonics. He keeps 100 bottles in the medical
store. He takes money for 60 bottles. About 20
bottles are for the doctor and another 20
bottles
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are tor the cnenust. Nearly, 20 to 25 per
cent commission goes to the doctor and
about 15 to 20 per cent is spent on the
medical  representative and the literature.
Because  o'f this, the price of the drug goes
up. So if that is curtailed or that is contained—
the commission paid to  the doctors and the
extravagant expenditure on the medical
representative and the literature—30 to 35 per
cent of the price of the drug can be curtailed
automatically. ~ Why is this happening?
This is happening because of brand names. Let
us take, for example, Aspirin, Paracetamol
and Caffein. All these three combinations are
there in each and every analgetic. There are
about 200 to 300 formulations like
Novalgiin, Analgin so on and so forth.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You have already taken 10
minutes and I am not go- ; ing to permit you
further.

DR. NARREDDY THULASI RED-DY:
These are the four suggetsions I wish to make.
First is, decontrol; the second is, improvement
in quality; the third is about the commission
that is benig paid to doctors and the fourth is,
instead of brand names, there should be
pharmacopoeial names. With this I conclude.
Thank you.

SHRI G. G. SWELL (Meghalaya)
Sir, all my friends from my group
are not here. So, I hope I will get
the full time of my group. I will be
very brief. I do not have much to
say in any case. In the first place
my feeling for the Minister is one
of sympathy. I wonder whether all
these things that we have been say
ing, make any meaning to him. I
wonder, whether the report of the
Standing Committee of the Ministry,
he has been able to read and digest.
According to him, a paper on drug
policy was presented to this House
more than a year ago, on the 12th

of August, 1992. At that time, Dun
kel was not on the agenda, GATT
was not on the agenda.
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But today, Dunkel and GATT
are central to the whole discussion of
drugs and pharmaceuticals in India.
I think, by the end of this year, the
GATT negotiations will be reaching a
final stage and an agreement would
have been reached and what is known
as Dunkel Text would become a kind
of treaty of GATT. Now we cannot
afford to stay away from GATT as
a country and here my sympathy is
for the Minister because this is some
thing which is far beyond the scope
of his Ministry. He cannot take a de
cision on it. It is the whole Govern

ment that has to take a decision,
whether we stay in GATT or we
stay out. I think we cannot afford

to stay out of GATT. Even the Stan
ding Committee of. his Ministry has
said this much that we cannot stay
out of GATT. We cannot stay out
of GATT wunless we want to stay out
from global trade, unless we want
to  withdraw into a shell

and go back into the middle ages. Now,
central to GATT, central to any treaty of
GATT under the Dunkel Draft, are three
things: One is the TRIPS, which is the
abbreviation for Trade-related Intellctual
Property Rights, another is TRIM, which
stands for the Trade-related Investment
Methods, and another is the International
Trade Organisation. Now. Central to TRIPS
are patents and the question of patents relates
more to drugs and pharmaceuticals than to
many other aspects of our economic life. The
Standing Committer of your own Ministry
say— they are not quite sure about the of the
internationally  patenter! drugs which are
being used in India—that it varies from 15 to
45 oer cent. T am more inclined to be-lieve
that it is 45 per cent. It says bere....

THE MTNISTER OF STATE IN THE
MINTSTRY OF CHEMICALS
FERTILISERS (SHRI EDUARDO
FATEIRO) If you nermin me I would like
to clarify this point. As per our assessment,
in terms of value, there are. at the moment,
10 to
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15 per cent of the total drugs which are under
patent internationally and, in terms of
number, there are 40 items or so.

SHRI G. G. SWELL; Okay, that
is your assessment. But this is what
the  Standing Committee of  your
Ministry says and I am
regarding from it. It says: Besides the
divergent views about the share of the
internationally patented medicines in the
country which varies from 10 to 15 per cent
to as high as 40 to 45 per cent..." This is what
your own Committee has said. Is it that you
are not quite sure or that they are not quite
sure?

SHRI EDUARDO FALEIRO; I am quite
sure and I do not want to comment on the
Report of the Committee of Parliament.

SHRI G, G. SWELL: He is contradicting
his own Committee's views... (Interruptions)

SHRI EDUARDO' FALEIRO; It is a
Committee of Parliament and not a
Committee of the Government...
(Interruptions)

SHRI G. G. SWELL: And he is no
expert... (Interruptions)

SHRI EDUARDO FALEIRO; It lis more
your Committee than mine.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Mr. Swell, it is not his Committee but
it is the Committee of the House.

SHRI G.G. SWELL,; That is the first point
that I would like to know. Secondly, his
offices say that this is not going to take place
in another ten years because there is a
transition period of ten years. I would like to
know whether it is true that a number of
American-patented medicines are in the
pipeline. Now, as regards the question of ten
years ... (.Interruptions)
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THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): You clarify the position later.

SHRI G. G. SWELL; You can reply to my
questions  at the  end. There is no need to
fear. Now, how many of those patented
medicines are in the pipeline? We already
have a number of threats from America
under the American Patent Laws, namely,
under Special 301 or Super 301, where it
says, "Unless you abide by our terms of he
patents for the drugs that you are using in
India, that you are raising in India, unless you
agree to pay the royalty, we are going to take
action against you under Special 301." We
have had to di‘cuss with them a number of
times and it is their grace that even today they
have not applied the trade laws of 301. And,
therefore, if these patented drugs in America
are already in the pipeline, this question of
agrace period of ten years doesn't arise.
Now, I  would like to know whether he is
fin a position to exercise control oyer the prices
of drugs. That is number one point. The other
point about Dunkel is that there should
not be any kind of discrimination against the
working of the GATT Treaty. Foreign
companies would have the right to enter  the
country because they have a share of 51 per
cent of the enuity. You cannot, discriminate
against them. You cannot stop them. They
can come to any area of  operation.
Obviously, their favourite area of operation
will be drugs because India is a big coun. try.
India offers a great market for drugs.
Therefore, the  have  been coming in' their
own way. They are to determine the prices of
the products whether you have got control or
not .If any of your laws does anything that is
discriminatory against, the Dunkel Draft,
there is an organ'-sation called the
International Trade Organisation. It Is. this
organisation that would watching and monitor
ing. the. working of the economic po-?
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licftes of every country. Whenever this
organisation, which has its office in Geneva,
decides that a particular country by the way in
which it behaves, by the way it conducts its
administration by the laws that it does have
even on patents does something
discriminatory, that will have to be revised,
refrained, in order to make it fall in line with
the patent laws under the GATT. If any
country does anything which is discriminatory,
this International Trade Organisation reserves
to itself the right of authorising
crossretalisation. We are already under threat
of retaliation from America. But when GATT
comes into operation, the retaliation that
America will mete out to us will have the
authority of the GATT. We have to take all
these things into consideration. I don't see
anything in the Drug Policy which was
presented to this House a year ago and it is no
more relevant. What is relevant in this Report
of the Standing Committee on his Ministry.
But even this Report says that it did not have
the time to go thoroughly into he implications
of the Dunkel Draft. The officers who
appeared before the Committee also did not
seem to be clear in their minds. They do not
seem to have clear views of what they are
saying. Some of them are saying here, in this
very Report, that it does not matter. It is not a
question of patents coming Unto operation
because the question of patents will come Into
operation only when the GATT adopts the
Dun-kel Draft as a Dunkel Text whereas they
are already, these patents are already,, in the
pipeline. You know very well what has
happened to China. China is in a much
stronger position than we are in India. China
has its own system of medicine. China has a
favourable trade balance with America.
America cannot annoy China because China
has a very big trade balance with America. I
am told that the trade balance that China has
with America is, in quantitative terms, bigger
than the entire value of our export trade. That
is the position In which China is. China
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is a veto-wielding member of the Security
Ouncil. China is a nuclear power. China has
to expertise to launch a satellite into the
geostationary orbit, the kind of thing that you
are talking about when you are talking about
cryogenic engines and technology. But even
China has had to yield to America to
implement the patent laws of America in
China. I want to know whether we can afford
to do all that. Therefore, I feel that this
discussion is somewhat irrelevant, the
discussion is pointless, and even if the
Minister is saying that it is relevant, it appears
to be irrelevant. So, I would like to thing that
the time is not yet ripe, is not yet mature, is
not auspicious, for us to come to a clear idea
about our drug policy. I would like to suggest
one thing in all seriousness. Yes, the Minister
has been saying, "Whatever you have been
saying in this House I take into consideration.
It is very good. We have to take stock of what
is going on around us.". But I would say that
it would be much better if we wait for a few
more months when the GATT comes to a
decistion about its treaty and we have a clear
idea of the whole thing and the whole
Government formulates it" attitude towards
the GATT and it is only then that we would
know where we stand and we could decide
what our drug policy should be. Thank you,
Sir."

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Yes, Dr. Naunihal Singh. Mr. Singh,
your party is left with only two minutes. I do
not know how to request you to complete
your speech within two minutes. Even then I
would request you to be very very brief.

SHRI RAJNI RANJAN SAHU. Sir, Dr.
Naunihal Singh is a very learned person and
you should be a little more considerate.

THE VICE-CHAIRMAN SYED
SIBTEY RAZI): I am requesting Mm to be
brief and I will keep your recommendation in
mind.
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DR. NAUNIHAL SINGH (Uttar Pradesh):
Thank you very much, Mr. Vice-Chairman,
Sir, for the opportunity given to me.

Sir, the drug policy, being the life-blood of
the nation and being an integral part of our
overall health programme, the health care
programme of the Government, has not
aroused much of a public deabte, and if you
compare this sad state of affairs with the
recent Presidential election in America, you
will see that actually in the campaign, the
health care and the medicare were hotly
discussed there. Although the drug policy
changes relate mainly to the (industrial aspect
of the new drug policy, yet they are equally
important for the health of the millions of the
poor people of this country. In the absence of
adequate sanitation and primary health care
facilities, India . has to rely on the
pharmaceuticals as the first line of defence
against a wide range of diseases.

Sir, the aim of any drug policy for any
country should always foe to make quality
drugs and make them available at very
reasonable prices which the common man can
afford. But, in the light of the globalisation of
the Indian economy, it appears that the
Government is turning a blind eye to many of
the ground realities, especially in the rural
areas. Since Independence, in spite of our
efforts through various or successive Plans,
Five Year Plans, we have failed to provide
health care facilities in the required quantum
and also.x>f the required quality. Even now
the Indian pharmaceutical industries are
dominated by the multinationals who are
engaged in the manufacture of high-priced
drugs and also, surprisingly, of non- essential
drugs. India's condition is different. However,
according to some rough estimate, about 30
per cent of the rural population never seas a
doctor and about 20 per cent of the rural
population is treated by quacks. You know
their fate, Sir, when they are treated by
quacks. A
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doctor is available for every 14,60 persons
tin the rural areas as compared to one doctor
for every 3,622 persons in the whole
country! So this is our state of affairs.

Devaluation also affected the prices— this
is also a part of liberalisation— in a very big
way. At least in  the case of sixty drugs the
prices were raised after the devaluation.
The im plementation of the =~ Dunkel Drafl
proposals will affect the consumers in various
ways. Currently, drugs aggregating 46 per
cent of the total drugs sold in Indian
markets are produced from drugs under
the product patents in other countries. Once
the product patent comes to this
country, then even the bulk  drugs imported
into India shall be subject to product patent.
Hence there will not be any control on their
prices and, consequently, the prices of for-
mulations  will always remain high.
Moreover, when product patent becomes a
reality, then the prices will go up by ten to
fifteen"  per cent. With these price hikes in
the  offing, Sir, the new drug policy will
reduce the number of drugs, subjected to
price  control, from 143 to 59 only.
Consequently, the prices of 60,000 drug
formulations will also go high and. will
touch the skies. With increased
privatisation and no social control, the
distortions in health care will worsen. The
proliferation of prescriptions  for needless
drugs has already become a problem.
Health care cost will spiral with the proposed
drug price increases. Cutting down on
the public health expenditure will obviously
result in  epidemics of  water-borne
diseases  and vector-borne diseases.

Sir, the present Drug Policy Review draft
focuses mainly on pricing and production
aspects rather than a rational policy which
should have weeded out irrational, hazardous,
banned drugs, ensuring an effective quality
control and a strong price and production’
control. Sir, a study shows
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that in the past two years, drug prices have
gone up by 50 to 200 per cent. In the case of
ACITROM, a drug which is needed for the
cardiovascular patients, the increase has been
500 per cent while the ORAP which is an
anti-depresant, the price increase is 140 per
cent. The price of Chloromycetin which is
used for typhoid patients has hiked by 200
per cent. It is pointed out that contrary to
what the World Health Organisation has
prescribed that 270 drugs are good enough to
treat most of the diseases, India has more
than 60,000 formulations. And most of these
formulations are very irrational, hazardous
and unnecessary. More shocking lis the fact
that the promotion of these drugs is at the
cost of essential drugs. At present, most
important drugs like anti-malarial, anti-
tuibercular, anti-kala azaar, are in short
supply. Surprisingly, the Review draft of
1986 Drug Policy lis considering relaxation
of price control on more drugs, and
withdrawal of production control in general,
to pave the way for multinationals. Sir, I am
of the view and I strongly exhort on the
Government that it should not give tin to the
multinational's demand which is totalally pro-
fit-oriented. And to say that they are not
making profit is just a gimmick. In fact, Sir,
the profit is increasing. It is a surprise that the
restrictions and controls are being flouted
with impunity. I appeal to the Government to
take a tough stand as far multinationals are
concerned.

Sir, I also demand the status qua for the
Indian Patent Act of 1970. Sir, the country's
drug industry is concerned about the move
under the Dunkel Draft proposals to extend
product patent to the process sector as it
would lead to price escalation of drugs by 10
to 30 times. And it will be a sad state of
things. And, therefore, Sir, new drugs will not
be available for a long time, and whenever
available will foe available at a very high
price. Therefore, Sir, it is absolutely essential
that we can
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only have a process patent. (Time bell rings)
Sir, I will take one minute only. I demand the
etabiish-ment of a National Drug Authority to
enforce and monitor the National Drug
Policy. Besides, Sir, the public sector
companies  should be revived and
strengthened as the premiei ui ug-producing
units in the country, I further demand the
rejection of the Dunkel Draft proposals and
reduction in drug prices. In fact, the proposed
changes reflect the demands made by a
section of the drug industry, led by
multinational companies. Therefore, there is
every fear that the Government, to the name
of liberalisation, is introducing policies which
are helping the multinational companies push
the indigenous drug (industry out of
business.

Lastly, Sir, the proposed changes, if
introduced, would lead to multinational
companies monopolising the country's drug
policy, a typical pre-independence scenario.
Hence, 1 oppose the changes that are
envisaged in the drug policy by the Central
Government if they would affect the life of
the common man. and if they would
adversely affect the indigenous drug industry.

MAULANA OBAIDULLAH KHAN
AZMI: Sir,...

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): I am sorry I cannot allow you. Your
party has already taken ten minutes more.
The Minis-the.

SHRI  EDUARDO FALEIRO:
Thank you very much, Mr. Vice-Chairman.
May I also thank all the other Members who
have participated in this debate. Their
suggestions have been most valuable. I mean
no disrespect if I don't mention all the names.
But I mention the name of Mr. Gujral who
initiated this debate in the House and I also
mention the name of Dr. Singh who
concluded this debate. They are statesmen
and academicians of excellence who have
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a tremendous experience in Government
coupled with their experience of unflinching
commitment to progress and prosperity of this
country. I look forward to their guidance and
to the benefit of their wisdom at all ~ times.

I would like to say here in the context of
what Mr. Gujral said. Mr, Gujral raised soma
very tundamental points. This is really not the
time and there is also no need to go into the
ideological debate on what Mr. Gujral had
said. It is not the time and there lis no need
also, because I agree with him that the
objectives and the vision of Pandit Nehru re-
main relevant today as it has been relevant
over the last 40 years and it will continue to
guide us and illuminate our path, I am sure, in
the years to come. When we speak about the
policy, we are not speaking necessarily of a
change of vision. When we speak about the
policy, we speak about the strategy and how
we deal with the changed circumstances that
exist now and which did not exist 40 years
ago, and for that matter even a decade ago. At
the time of Indepandence, we had no
production and no manufacturing activity
practically worth mentioning here. Why go as
far back as 40 years? Even during 1980-81,
hardly a decade ago, our exports were just
worth Rs. 75 crores and imports were of the
order of Rs. 113 crores. We had a negative
trade balance to the extant of Rs. 37 crores. I
have got here the figures of the last decade
and the figures of 1990, 1991, 1992. Our
exports in 1980-81 have increased from Rs. 75
crores to so many time more, almost 20 times
and they are of the order of Rs. 1445 crores
now. We can proudly claim to have a positive
trade balance in this particular industry of the
order of Rs. 638 crores as it stood last year.

Much has been said about the danger of
multinationals. I think we should be proud
of the fact  that
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India itself has its own multination al
companies. [ will just mention coubie of them.
You have Ranbaxy,tor instance, which has a
presence inNigena and in Malaysia. I had
the opportunity to go to Malaysia about a year
ago and I could see what good reputation they
have and how they can stand on their own
feet on the foreign soil and compets with
giants of this industry. And that is an Indian
multinational, Then you have Lupin Laborato
ries, for in stance, who have a very good
presence in Thailand. Our industry in the field
of pharmaceuticals has now come of age and
we can say with confi dence that we can
compete, and compete successfully, with all
the great houses and all the great names in the
international pharmaceutical industry.  This
situation did not exist at the time of our
Independence. The situation, as I said, did not
exist even a decade ago. It is necessary,
therefore, that we should mould our strategies
in the context of the changing circumstances
to take the benefit of the new  circum-
6.00 P.M. stances. This is  precisely what
we are trying to do and some of the ideas
have been incorporated in this background
note.

SHRI RAJNI RANJAN SAHU: Sir, on a
point of order. Mr. Minister, you have said
that Rs. 14,045 crores worth of medicines are
being exported. I have pointed out in my
speech earlier that out of this, more than Rs.
400 crores account for castor oil, apart from
some surgical items. Therefore, I would like
to know what is the quantum of medicines
which is being exported.

SHRI EDUARDO FALEIRO: It is large
number. Sir, I was mentioning about my visit
to Malaysia. I was to have visited the
Ranbaxy laboratory there. I could not do so
though the visit was scheduled. But one thing
Ican pointoutto the hon. Member,
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Mr. Sahu, is that they are not making castor
on, They are making medicines which are
competitive internationally and of the best
quality.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI); Mr. Minister, just a minute.
As per the agenda, we have another business
listed for 6 p.m., namely, half-an-hour
discussion in regard to the child labour po.
licy.

SHRI G.
him complete.

SWAMINATHAN: Let

THE VICE-CHAIRMAN
SIBTEY RAZI: You will
next day.

SHRI EDUARDO FALEIRO: Sir, I will
complete it within ten minutes.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): It depends on the House.

MAULANA OBAIDULLAH KHAN
AZMI:*

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI). I will not permit it to go on
record that is derogatory.

MAULANA OBAIDULLAH KHAN
AZMI:*

(SYED
continue on the

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI). No. I am not permitting.

MAULANA OBAIDULLAH KHAN
AZMI:*

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI); You cannot level a charge like this. It
will not go on record. No. Whatever Maulana has
said will not go on record. Mr. Azmi, please take
your seat. Nothing will go on record. Mr.
Minister please.

SHRI EDUARDO FALEIRO:
Thank you very much, Sir. I would
now take up the points that have
been raised here.

A very important point in regard to the
drug policy, namely, co-ordination between
this Ministry and

*Not recorded.
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the Ministry of Health has been raised. Even
the Standing Committee has strongly
emphasised this point in their report.

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): Mr. Minister, I asked you to continue
on the next day.

SHRI EDUARDO FALEIRO: I will
complete my reply within ten minutes.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Then, I have to seek the
permission of the House. Does the House
agree? All right, you try to complete within
ten-fifteen minutes. Then, we will have the
half-an. hour discussion.

SHRI EDUARDO FALEIRO: Sir, as 1
was saying, even the Standing Committee has
surongly emphasised rhis point in their
report. I want to assure the hon. Members
that we are fully alive to the importance

of such  co-ordination and the Ministry of
Health, which is the user Minisr try and
respovisible for overall health cars, is

always consulted before making any changes
in the policy and its implementation. There is
good coordination between the two

Ministries  and, as pointed out in the back-
ground note, a co-ordination commi-tee
would be set up under the
Chairmanship  of  Secretary Chemicals

and- Petro-chemicals, for
tation of the drug  policy and
effective  and  timely action thereon.
(Interruptions) 1'  have noted the
point made by the hon. Member. Of course,
this committee would riot have any power
of decision-making. However, the
conclusions  of  this committer would be
an important input which would put in the
minutes  or in some other from before it
goes for approval of the Minister. These
inputs together with the suggestions made by
hon.  Members would serve as- major-
considerations in decisions being taken by the
Minister in charge. Ultimately,...

implemen-
taking)
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SHRI DINESHBHAI TRIVEDI (Gujarat);
Mr. minister, just one point. There was a
suggestion. Since the Health Ministry is
working towards 'health for all, do yon think,
or, does the Government feel, that it is more
appropriate that the drug policy and anything
related to drugs should go to the Health
Ministry rather than be under the present
nodal Ministry?

SHRI EDUARDO FALEIRO: This
Ministry was supposed to do  this type
of work. If your suggestion is accepted, we
will have to  abandon this Ministry to a
substantial extent. Therefore, such a
view has not been taken, has not been
contemplated. But you have a paint there.

As  Isaid, there is very good co-ordination
between the two Ministries. If I putit
that way, better co-ordination  is called
for. We will definitely strive towards a
more effective co-ordination .

SHRI MOHD. SALIM (West Bengal): Is
this coordination on paper only or....

SHRI EDUARDO FALEIRO: No, it is
not. on paper only. It is the other way round.
First action and them comes the paper work.
(Interrupt tions). 1 am going to speak about
drug controls.

Some hon. Members have questioned the
need of bringing the drug policy in line with
the new industrial policy. No doubt, the drug
policy is distinct in regard to pricing, quality
control etc. and we have to look to its special
requirements. However, it would be in the
interest of the growth of the drug industry If it
is allowed to take advantage of the removal of
industrial licensing controls and liberalisation
emanating from the new industrial policy. We
need to abolish industrial licensing and other
unnecessary controls—I am not talking about
the need of controls but unnecessary
controls—which are coming in the way of
new investment in the drug sector. However,
as it would still be necessary—a necessary
con-
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trol—(for all manufactaers off drugs

to take licences under the Drugs and
Cosmetics Act, the controls required for the
production and marketing of any specific
drug would stillbe maintained.

There appears to be some misap-
prehensions about the proposal of automatic
approval of foreign equity up to 51 per cent in
the drug sector as. permitted in other prority
sectors. Fears have been expressed that this
would adversely affect the domestic
pharmaceutical industry. I would like to allay
the fears in this regard by calarifying that all
controls, such as price control, quality control
etc. applied in the drug sector would be
applicable to foreign companies in this sector
also. That meets the point of Mr. Swell who
said that when the multinational companies
come, they will 'not be subject to controls.
They will he subject to controls just like
anybody else.

Our domestic industry has over the years
acquired sufficient strength end can withstand
competition from even multinationals. As I
have already pointed out, in fact, our own
companies are globalising and having pre-
sence in other parts of the world. This
exposure to international competition is
bound to benefit the domestic industry also by
spurring them towards greater efficiency and
also giving them opportunity to collaborate in
new technology with foreign investors. Let us
understand that the pharmaceutical industry is
not like handicrafts—with due respect to
handicrafts. It concerns the health of the
people, and for this the latest technology must
be available because there is nothing vital,
literally! vital, than the health of the people.
So, the latest technology must be available to
us. It is capital intensive and, therefore, fore-
ign investment With ccapital investment and
technology are to be welcomed. Everybody
welcomes foreign investments today. In fact I
do not know of any country which is not
seeking foreign investment today. I would
like to know from the hon. Menbers if



433 The National Commission [ 23 AUG. 1993 ]

they can mention a single country which does
not want foreign investment Every single
country in the world is looking for foreign
investment. I will come to the Dunkel pro-
posal in a moment, but it is suprising how this
type of objections are raised. What I would
like to urge upon the Chair is to have a full
discussion on the Dunkel proposal itself so
that we could understand what Dunkel pro-
posal is all about, and then only with a
substantial degree of knowledge we will be
able to comment on this Dunkel proposal.

Sir, foreign investment can play an,
important role in increasing the investment
and bringing new technologies and products
for the drug sector. We should, therefore, not
be unnecessarily alarmed about automatic ap-
proval of their equity participation going up
to 51 per cent from the present 40 per cent in
the drug sector.

There appears to be consensus about the
importance of the public sector having a role
in the future also in the drug sector. I want to
assure all the hon. Members that we are fully
alive to this issue. We are aware that public
sector companies, like IDPL, and HAL have
played a. catalytic role in the growth of the
pharmaceutical industry in this country. It is
unfortunate that IDFL and some other public
sector drug companies are not doing very well
at present. We are talking all stepn for their
revival and rehabilitation so that they can
havea continued presence in the drug sector.
The policy of reservation of items for
exclusive manufacture by the public sector is
also not being gftven up and such items in
regard to which they have made huge
investments and where they are able to cater
to the need of the country can continue to
remain reserved for exclusive manufacture by
the public sector.

Hon. Members have also mentioned about
the National Drug Authority. I would like to
clarify that the
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functions envisaged for the National Drug
Authority pertain to the areas of rational use
of drugs, quality control and consumer
awareness , which are presently looked after
by the Ministry of Health. These aspects
would be pursued quite vigorously by the
Health Minister. I myself have already written
to the Health Minister in this regard and I will
meet him to discuss these maters personally.

As 1 have mentioned in my opening
remarks, we are fully alive to the importance
of quality control in the drug industry. As
hon. Members are aware, the Ministry of
Health discharges this responsibility, but we
are coordinating the matter with them. I am
glad to inform hon. Members that the
Ministry of Health has alaready taken several
steps in this direction. Not only are they
talking steps to strength and reorganize the
enforcemen machinery for quality control
both at the Central and State levels, but other
steps like havling better testing laboratories
and encouragnig good manufacturing
practices have also been taken. The
punishment for manufacturing of spurious
drugs has been enhanced to check this
menace.

Many Members have expressed their views
on the criteria for selection of drugs and also
on the whole question of prtice control. In
view of the suggestions made in this House as
well as in the other House, the Government
will have a re-look at the whole question of
price mechanism.

I may, while concluding, go into the
modification being considered, and I will say
which are the modifications that we are going
to implement after the session is over, and
which are the modifications that we are going
to look at again in the light of the discussions
in both the Houses. Basically, the
modifications we want to look at again are
those which concern the price control
mechanism.
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I am glad that hon. Members have raised
the point regarding greater encouragement to
Research and Development to the drug sector.
This is particularly important for this sector
which has a high technological content and
were obsolescence is very rapid. As we have
ourselves pointed out in the Background
Note, we propose to set up an inter-
Ministerial group to consider various
suggstions for providing greater incentives
for R&D work. It is proposed to not only give
high tax incentives for R & D work, but those
units which are doing R&D work are allowed
higher retrurn on net sales. New products
introduced through domestic R&D efforts
would be exempted from price control for a
sufficient time.

Hon. Members have voiced apprehensions
about the effect of Dunkel proposals on the
domestic pharmaceutical industry and the
prices of medicines for the common man. It
has been said that we are giving up our self-
reliance and all our independence. The point
is—No. 1—that the Dunkel proposals are still
under negotiation and. No. 2: Hon. Members
may be aware that China, as has been
mentioned, is also concerned with its
independence and very sensitive about it and
which is a country which comes closer to us
in terms of size and level of development. It
has not only agreed to the Dunkel proposals
hut has signed them in a bilateral agreement
with retrospective effect, from 1986. It has
already been mentioned in this House, but
perhaps what has not been mentioned in this
House is that, just last April, a large group of
38 developing and developed countries have
ad-ressed a message to President Clinton and
John Major, urging as early conclusion and
John Majof, urging an early conclusion of the
Uruguay Round on the basis of the Dunkel
proposals. I have said 38 developing and
developed countries, and I would just like to
mention some of these countries so that we
getan idea of the ideolo-
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gical divide being broken, apart from the
geographical divide being broken Some of
the countries included there in are, Australia,
Austrlia, Bangladesh and Cuba. Cuba, for
instance, is one of those counries which sup-
port the Dunkel proposals — that would be
of interest to the hon. Member there—and it
wants an early implemen'ation of the Dunkel
proposals. Suba, Hungary, Indonesia—a
country like ours—Pakistan, Senegal —a
country in Africa—Tanzania and so on and
so forth are those countries. But Cuba would
be of great interest to the hon. Member, Mr.
Salim. Cuba is among the countries which
want an early implementation of the Dunkel
proposals. Therefore you will see the
geographical divide and the ideological
divide being broken. ..(Interruptions... Now
the hon. Member's position is this; The whole
world is wrong and only we are right. Well, I
am unable to disagree wih the hon. Member.
Maybe we ate right. Bar, then, it requires a
close look at what these Dunkel proposals are
Therefore, I submit a discussion on the
Dunkel proposals would be useful.

SHRI SANGrf PRIYA GAUTAM. Are
you de'en-liag the Dunkel proposals?

SHRI EDUARDO FALEIRO; No, I am
not defending them but I am factually. ....

SHRI SANGH PRIYA GAUTAM: You
have emphatically mentioned about Cuba
twice.

SHRI EDURADO FALEIRO:
t have said that the whole attitude today is that
the geographical divide has been broken and
the ideological divide has been broken. Here
we are isolated. I am prepared to accept that
only we are right and that the whole world is
wrong. [ am prepared to accept that position,
that only we,know the truth and that nobody
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else knows it, but, then, in this situa tion let
us have a discussion so that we get a greater
clari y about the whole thing. What I have
mentioned about the Dunkel proposal is that
we are negotiating them so that the maximum
advantage is obtained by us in that particular
set-up.

We are fully conscious of the con
cerns  of the pharmaceutical industry
in this regard. But, as the hon. Mem
bers are aware, the Dunkel proposals
are still under negotiations, and that
is the point, and nothing can be
said about their final outcome. In
any case, perhaps, there is need for
greater clarity in regard to the pos
sible impact of the Dunkel proposals.
Generally, 10 to 15 per cent

SHRI SANGH PRIYA GAUTAM: I have
got a point of order. Sir, dis cussion on the
Dunkel proposals is on the agenda. On the
other hand, you are saying that you are
having negotiations on the Dunkel proposals.
Without discussing the matter in the House,
without taking the people of this country into
confidence and withoas taking a final
decision, how can you say that you are
negotiating them.

SHRI EDURADO FALEIRO;
I am stating the position; I am giving the
factual information which, I am sure, the hon.
Member will wei-com.

There is Heed for greater clarity in regard
to the possible impact of the Dunkel
proposals. I am giving the factual position.
Ten to fifteen per cent of the turnover of
drugs in the market is under patent. some
newly discovered drugs are patened, while
some existing drugs under patent go out of the
patent regime after the expiry of the patent
period. Obviously, the Dunkel proposals will
not have any effect on 85 to 90 per cent of the
turnover of drugs outside the patent regime.
Moreover, the effect of these proposals will
be felt only
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in regard to the drugs which are
patented alter the coming into force
of the new trade agreement. As we
are using many drugs which had
been discovered long before outside
control, perhaps, the effect of the
Dunkel Proposals on production of
drugs and their prices  would
not be as much as is feared, perhaps. I also
hope that with greater emphasis on research
and development, our own industry' will rise
to the challenge and turn the new patent
regime to its own advantage. As in all
probability there will be many non-patent
substitutes for essential therapeutic drugs, the
effect of the Dunkel proposals on the prices
of common drugs should be reduced.

The point, however, after saying all this, is
that the substance of this is that we are
negotiating the Dunkel proposals so that we
get the best passible advantage unde, it. That
is the only thing that I can say in this House.
The other things are by way of background
information which the hon. Members may
consider as the factual irfo mation

agree with the hon. Members that apart
from the allopathic system of medicine,
ayurvedic, unanf and other traditional ystems
need to be encouraged and given a wider
coverage. Actually they are part of our
existing policy, and these systems have to be
further encouraged and improved upon with a
view to widening the coverage of the health-
care schemes of the Government.

Finally, may I thank all the hon. Members
who have participated in the debate and
others who have been present here and
particularly also the Standing Committee of
this House for their very valuable contri-
butions. As I have mentioned, I will take their
views into consideration.

In view of the discussions we have had
here, I have mentioned in
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this background ground at paragraph
24:

"The following modifications in the
existing pricing system, are being
considered;

"(a) Single list of price control drugs
with  Maximum  Allowable  Post-
manufacturing Expenses (MAPE)  of
100 per cent."

At present there is a distinction between
those drugs which are really the most essential
and others. They get only 70 MAPE, and the
others get 100 per cent. We think that there is
no reason for this distinction. Essential drugs
must be put together, and they must get 100
per cent MATE. otherwise, the most essential
drugs will suffer, and there will be diversion
to others.

"(e) To fix ceiling prices for commonly
marketed standared pack sizes and make it
obligatory for all including small scale
units to follow the prices so fixed."

What has been said here is very reasonable.
You have a pack here from small scale units,
and you have a pack here from others. The
prices must be the same. The contents are the
same. You want to protect small scale units
The Ministry of Industry protects them in
many other manners. In any case, most of the
drugs made by small scale industry, are
outside price controls. But on these facts they
must have one price. That is what is right and
that is what is fair and that is what is in the
interest of the consumers.

A point has been made that we must in this
country encourge basic manufacture rather
than just import formulations. For this at
paragraph (h) we have decided upon all these
modifications on incentive for basic
manufacture by allowing a rate of return
higher by four per cent. This is also in line
with the thinking of the House by and large
and we are going to implement these three
points after the session.

[RAJYA SABHA]
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As far as all others (b), (c), (d), (f) and (g)
which concern price control are concerned
the Government will look at this in the light
of the discussion and will see that the prices
do not jump up. While it will simplify the
procedures, it will not be at the cost of the
sharp rise in prices. We will not find ways
and means....

SHRI JAGDISH PRASAD MA-THUR:
(Uttar Pradesh); This 4 per cent that you have
said is the minimum or the maximum.

SHRI EDUARDO FALEIRO;
It will be higner by 4 per cent. Not more, nor
less.
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THE VICE-CHAIRMAN (SYED SIBTEY
RA.21-: What is your reaction?

SHRI = EDUARDO FALEIRO;
I have no objection.
SHRI PRAMOD MAHAJAN

(Maharashtra):  Sir, is he withdhrew-
eig?

SHRI EDUARDO FALEIRO;

No.

SHRI PRAMOD MAHAJAN:
When the Minister has taken two names of
the companies, I think he has spoken with a
responsibility. How can you expunge which
is something not unparlimentary? He will
have to withdraw it.

SHR RAINIRANJAN SAHU: The
names of the firms should not go. This is not
a forum for promoting... (Interruptions)
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THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): What is your point. Mr. Salim?

SHRI MD SALIM: Sir, speaker after
speaker tried tO stress upon the fact all along.
The Minister while replying at the beginning
and some of our colleagues have said that 15
per cent of the drugs, which are available in
the market are patented. I wanted to mke this
point. It is not a question of number. It is a
question of sales volume. So, if you consider
it on the basis of sales volume, it fa much!
more, not 15 per cent Otherwise it will send
wrong signals. You have to say what in
accordance with the sales volume these
patented drugs are. Then it will not be 15 per
cent. Mr. Minister. Don't you agree as per the
sales volume 42 per cent of the anti-biotic
drugs are patented; 56 per cent of anti-
ulcerate drugs, 41 per cent of cardio-vescular
drugs and 98 per cent of anti-becterial drugs
are patented. Now, when you come to this
forum, you say it is only 15 per cent drugs, as
if you will be able to manage. But if you
consider it on the basis of sales volumes, it
will be much higher.

SHRI EDUARDO FALEIRO;
No. Sir. The position is like this. When we
are talking about 10 to 15 per cent as per the
ssles valume, there seems to be some
confusion. Some people mentioned 10 to 15
per cent. other mentioned 42 per cent. The
position is like this. The value of 10 to 15 per
cent is what it is now in circulation in the
market. The 'number of drugs is around 42
per cent. So. let us not. confuse it with the
number of items. There is no great impact,
because the period of patent is 20 years.
(Interruptions)

SHRI RAINI RANJJAN SAHU:
What about my point of order. Sir?

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI)- Just a moment. I will give my
ruling on it.

SHRI JAGDISH PRASAD MATHUR
(Uttar Prdesh); While some
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drugs are transferred from essential to non-
essential, a great price rise is there. What
steps do you propose to take to check it?

SHRI EDUARDO FALEIRO; That
is what I said. What Mr. Mathur is
saying is precisely my view. In
view of the fears expressed by the

Members that while taking away

some drugs which are wunder the re-
price cntrol and de-controlling them,

the price will rise sharply. In view,

this we are keeping these things for a fresh
look. If I may say so, we are keeping them in
abeyance until! we look carefully on that

DR. NAUNIHAL SINGH; The hon.
Member, Mr. Md. Salim's point has gone to
the wind. His question was this. Actually the
Government's White Paper on the GATT
negotiations falsely gives this figure that only
10 to 15 per cent of the drugs in India are
under patent. This figure of 10 or 15 per cent
relates to the number of drugs available in the
market and not to the percentage of....

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI); Dr. Singh, the Mini-rver has already

reacted to this point.

As regrds The point raised by Mr. Sahu,
taking the names of a few companies by the
hon. Minister, I may tell the hon. Member
that I had heard the Minister's reply with rapt
attention. I think they were well in the
context of his reply. The Member should not
be so sensitive about all these things.





